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1 HDFC Bank Limited
24-08-2026

₹ 19,57,03,984.87 ₹ 18,82,36,900.79
Secured financial 
creditor - -

No
78.86% - - ₹ 0.00 ₹ 74,67,084.81

2
Canara Bank 25-08-2026

₹ 3,76,05,387.81 ₹ 3,76,05,387.81
Secured financial 
creditor - -

No
15.76% - - ₹ 0.00 ₹ 0.00

3
Bank of Baroda 29-08-2026

₹ 77,49,490.60 ₹ 31,44,235.24
Secured financial 
creditor - -

No
1.32% - - ₹ 46,05,255.36 ₹ 0.00

4 Tata Capital Limited 22-Aug-26 ₹ 29,02,282.00 ₹ 29,02,282.00
Secured financial 
creditor

- - No 1.22% - - ₹ 0.00 ₹ 0.00

₹ 24,39,61,145.28 ₹ 23,18,88,805.84 97.16% ₹ 46,05,255.36 ₹ 74,67,084.81

Notes:

Mr. Ajit Gyanchand Jain
(Interiem Resolution Professional)
IBBI Registration No. IBBI/IPA-001/IP-P00368/2017-18/10625
In the matter of Teerth Gopicon Limited
A.F.A valid till 31.12.2026

2.   As per Regulation 14 of IBBI (CIRP) Regulations, 2016, where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the claim based 
on the information available with him. The interim resolution professional or the resolution professional, as the case may be, shall revise the amounts of claims admitted, including the estimates of claims made under sub regulation (1), as soon as may be practicable, when he comes across additional 
information warranting such revision.

3.   The claims admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence / clarification which may be received subsequently and which warrant such revision/substantiation/modification.
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1.    All claims have been provisionally admitted on the basis of submitted proof by claimants . No Records have been received from the ex-management of the Corporate Debtor.  Claims shall be further verified subject to the provision of such records by the ex-management of the Corporate Debtor, or 
receipt of further information / documents from the claimants. The CoC may undergo change subject to the verification and collation of claims which is an ongoing process.

Annexure-3
Name of the corporate debtor: Teerth Gopicon Limited ; Date of commencement  of CIRP: 10th August, 2026 (Order download on 11th August 2026) ; List of creditors as on: 29th August, 2026

List of  Financial creditors (Other than financial Creditors belongin to any class of creditors)

(Amount in ₹)
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